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31182 / ORDER

PER R.S. SYAL, VP :

These two appeals by the assessee arise out of the separate
orders passed by the CIT (Exemption), Pune on dated
08-04-2021 & 29-06-2019 1in relation to the assessment years
2017-18 & 2018-19.

2.  Before us, the assessee has filed letters dated 23-05-2022
seeking withdrawal of the appeals. The relevant contents of such
letters which is common (except appeal particulars) read as

under :



ITA No.152/PUN/2021 and
ITA No.1283/PUN/2019
Gadre Foundation

“l.  The above referred appellant has filed an appeal before the
Bench on 11-05-2021 wherein the issue involved is with respect to
denial of registration u/s.12A of the Act.

2. The appellant has received provisional registration
U/sec.12A as well as 80G of the Act as per the provisions of
amended Income Tax Act, 1961 and hence the appellant does not
have grievance pending regarding the said appeal.

3)  Accordingly, the appellant prays Your Honour to permit the
appellant to withdraw the said appeal”

The 1d. DR did not raise any objection to the withdrawal of

the appeals filed by the assessee.  As such, the assessee is

permitted to withdraw the appeals.

4.

In the result, the appeals are dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 24™ May, 2022.
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(PARTHA SARATHI CHAUDHURY) (R.S.SYAL)
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ITA No.152/PUN/2021 and
ITA No.1283/PUN/2019
Gadre Foundation
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